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Awmer & Tae fovg IRffe g & 92
yffETA & Uyl &1 FRTaaa F T I &
qRdle FE 9 S|

T WHR @R ARG fhd o g ot 3y
S|

S-H-%ﬁvmaﬁrmﬁsrwmaﬁrmaﬁ

()

()

(M)
(&)
(&)
(@)
()

aFaar- (1) 3w &, 56 AfReRE & fd soF F &
JEsE % foiT, Pefarad AT § Fae F o afFdar g o
fafaer ufshar @fear, 1908 (1908 &I Fdry 3fAFTH T5) &
3N ot RAfae ~amrea & fAfga g §, 31T

freY 08 <ufdd 1 TFHT G 3R IO AT
YU W 3T GETT e,

U EdEST IA1 g AHa, S @eg # 39l g,
TJheIUT et 3R 30 Oer fRd STt T 31981 e,
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(2) 3maver, fAfaer ufear &@fgar, 1908 (1908 & e
sfafagw €.5) # 3T ufkar & g ¢ gen feg
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AGHATRA UsIUTe FAgIGAT & FAwIfer

(wfafafd: dear 9. 2 (56) fafey 2/ 2013 SR, feetieh 25.8.2013
Uyh: RN IRald, JHRT #7351 afitfa: faftse @Rk, woa=
faermer @1, SAR)

HRT & HidUe & e 207 & @S (3) & TET H,
H T dih Aai3t & Ul @ AIRET (T@eye) a9, 2013
BT TSR Tt T & faRry fodr sty i RAwiRer el g |
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T9gs & @us 8- 3k 8-u Ifg safewfad Far s
g, e @ 3uAfeudl, dde, AR 3T FTGT ¥ &
Ter & gaield & fov Tsg &1 afa A # & a9 3e=ddfed
gamT| MYl T TEAT o WHR carm Ifeghada H e
gl ghR, HUHN AR FHAE o T5F WEHR GaRT 3udey
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HEY IGFd HT TR R cIF HeT 1.6 o &9
gfdArE @RI 3TN W FHel ddfdeh g T FIOTEAT HGFl
3R eI FAuRgee 1 Agfadd g 9 & SREl 3R sae
SIGEAT SoIC UTFhelall H hl STAIT|

312N ITgolid,
gl 7=



9
yRAod U deely AT

s #1 @wus 4, I yWHIFET Far sar & o,
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3MGFT & dael 3R e, FaT & I fAeee iR ot 3R awr
8- & 3t 3T & f¥eREAT 3R FFaRAt & ada 3R
Hed, Har & feue 3R od fafgd & & fow aasd s

GEIAd T FAT Yahia & § 3R @l & fawat
T Tefa g

3N ITgelld,
gl 7=
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IS A Jan3it & v i IR sffAgs, 2011
(2011 71 FOAIF ¥. 23) ¥ T ™ 3GIr
XX XX XX XX XX XX

2. 9RHC.- 3§ FRETA A, I9 d% & Feadl &
3Ty IAfET o gl-
() T (37) XX XX XX XX XX

(1) "fAad FAT-EAT ¥ FIS AT UG e & fow
eIfAfRa el &I, a1 gua 3de 3RS ganr
e 1 ATy = & AT g, 9vr 3 &
et T TR f¥edd FAT-AAT AT &

XX XX XX XX XX XX

8. galletor- 3@ IfRfAgs & e enfed feRiaa
A & T A gfadd e IROHRT & et gy ¥ safda
TeItAfed ATSRT a1 gUa dier 3FOSRT, 39 3¢ Hf ag
¥ @ feaw & Fremafy & fia-sidR gerfieror & for Isw
WHR ORI AAAGSE  HARISRT  F 3MAcd X Fhel|
FafAfise ftedy fafga ufear & @R 30 3EET @
fAgeRT &Hem:

Re Tod TWHR AR AATAGSE ISR Wd e
I O16 fGad & 3Fd Fraarer fr FAMC o qeard T TgoT
Tonall, AT 3ITHT Ig AU @ Sfar ¢ T 3&d 3dea gdied
HROT ¥ FHAT T Y& 81 fonar ST qehr |

XX XX XX XX XX XX
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(Authorised English Translation)
Bill No. 38 of 2013

THE RAJASTHAN GUARANTEED DELIVERY OF
PUBLIC SERVICES (AMENDMENT) BILL, 2013
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

to amend the Rajasthan Guaranteed Delivery of Public Services
Act, 2011.

Be it enacted by the Rajasthan State Legislature in the Sixty-fourth
Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Guaranteed Delivery of Public Services
(Amendment) Act, 2013.

(2) It shall come into force on such, as the State
Government may, by notification in the Official Gazette, appoint.

2. Amendment of section 2, Rajasthan Act No. 23 of
2011.- In section 2 of the Rajasthan Guaranteed Delivery of Public
Services Act, 2011 (Act No. 23 of 2011), hereinafter referred to as
the principal Act,-

(a) in clause (j),for the existing punctuation mark “.”
appearing at the end, the expression ““; and” shall be
substituted; and

(b) after the clause (j) so amended, the following new
clause shall be added, namely:-

“(k) “Commission”” means the Commission for Guaranteed
Delivery of Public Services constituted under
section 8-A.”.

3. Amendment of section 8, Rajasthan Act No. 23 of 2011.- For
the existing section 8 of the principal Act, the following shall be substituted,
namely:-

“8. Revision.- Any person aggrieved by an order of the
second appellate authority under this Act, may make an
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application for revision to the Commission within a
period of sixty days from the date of that order. The
Commission shall dispose of the application in accordance
with the prescribed procedure:

Provided that the Commission may entertain an
application after the expiry of the said period of sixty days,
if it is satisfied that the application could not be submitted
in time for sufficient reason.”.

4. Insertion of new section 8-A, Rajasthan Act No. 23 of
2011.- In the principal Act, after the section 8 so amended and
before the existing section 9, the following new sections shall be
inserted, namely:-

“8-A. Constitution of the Commission.- (1) The
State Government shall, by notification in the Official
Gazette, constitute a Commission to be known as the
Commission for Guaranteed Delivery of Public Services
to exercise the jurisdiction, powers and authority
conferred on under this Act.

(2) The Commission shall consist of a Chief
Commissioner and as many Commissioners as may be
notified by the State Government.

(3) The Chief Commissioner and Commissioners
shall be appointed by the State Government by
notifications in the Official Gazette.

(4) The Commission shall observe such rules of
procedure in regard to the transaction of business as may
be prescribed by the State Government.

(5) The general superintendence, direction and
management of the affairs of the Commission shall vest in
the Chief Commissioner who shall be assisted by the
Commissioners and may exercise all such powers and do
all such acts and things which may be exercised or done by
the Commission autonomously without being subjected to
directions by any other authority under this Act.



13

8-B. Term of office and conditions of service of
Chief Commissioner and Commissioner.- (1) The Chief
Commissioner and Commissioner shall hold office for a
term of five years from the date on which he enters upon
the office or until attains the age of sixty five years
whichever is earlier.

(2) A person shall be qualified for appointment
as a Chief Commissioner of the Commission if he is, or
has been an officer of the State Government in the rank
of the Chief Secretary.

(3) A person shall be qualified for appointment
as a Commissioner of the Commission, if he fulfils any
of the following conditions:-

(a) he is or has been an officer of the State
Government and holding the rank of the
Principal ~ Secretary  in  the  State
Government; or

(b) he is or has been a District Judge for a
period of at least ten years, or

(c) an eminent person in the domain of public
service or social sector and has worked in
those areas at least for a period of fifteen
years.

(4) The Chief Commissioner or Commissioner
may, by notice in writing under his hand addressed to
the Governor, resign from his office at any time.

(5) The salary and allowances payable to, and
the other terms and conditions of service of, the Chief
Commissioner and Commissioner shall be such as may
be prescribed by the State Government:

Provided that neither the salary and allowances
nor the other terms and conditions of service of the
Chief Commissioner and Commissioner shall be varied
to his disadvantage after his appointment.
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8-C. Removal of Chief Commissioner or
Commissioner from office.- (1) The Chief
Commissioner or Commissioner of the Commission
may be removed from the office by an order of the
Governor, if he-

(a) becomes an undischarged insolvent; or

(b) engages during his term of office in any

paid employment outside the duties of his
office; or

(c) is unfit to continue in the office by reason of

infirmity of mind or body; or

(d) becomes of unsound mind and stands so

declared by competent court; or

(e) is convicted and sentenced to imprisonment

for an offence which in the opinion of
Governor involves moral turpitude.

(2) Subject to the provisions of sub-section (1)
the Chief Commissioner or Commissioner of the
Commission shall only be removed from his office by an
order of the Governor on the ground of proved
misbehaviour or incapacity after the High Court on a
reference being made to it by the Governor, has on
inquiry held in accordance with the procedure prescribed
in that behalf by High Court, reported that the Chief
Commissioner or Commissioner ought on any such
ground to be removed.

8-D. Officers and employees of the
Commission.- (1) The State Government shall provide
the Commission, such officers and employees as may be
required for the discharge of its functions under this Act.
Such officers and employees shall discharge their
functions under the general superintendence of the Chief
Commissioner.
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(2) The salaries and allowances payable to, and

the terms and conditions of the service of the officers

and employees appointed for the purpose of the

Commission shall be such as may be prescribed by the

State Government.

8-E. Functions of the Commission.- The

Commission shall perform all or any of the following

functions, namely:-

(a)

(b)

(©)

(d)

(e)

(®

(2

(h)

monitor the implementation of the Rajasthan
Guaranteed Delivery of Public Services Act,
2011 (Act No. 23 of 2011);

identify problems in implementation of the
Act and give suggestions to overcome these
problems;

to have independent evaluation studies
carried out from time to time to assess the
realization of the objectives of the Act;
networking with NGOs, social volunteers to
provide feedback to the Commission on the
issues in implementation of the Act;

take steps for wide publication of the
provisions of the Act to create awareness
among the public and enquire into the
complaints relating to the implementation of
the Act;

to hold meetings with officers at the State,
Division and District level to review the
implementation of the Act;

to recommend disciplinary action against
officers against whom complaints for non-
implementation of the provisions of the Act
are found true after preliminary enquiry;

any other functions assigned by the State
Government.
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8-F. Powers of the Commission to enforce
attendance and production of documents.- (1) The
Commission shall, for the purposes of its functions
under this Act, have the same powers as are vested in a
civil court under the Code of Civil Procedure,1908
(Central Act No. 5 of 1908) in respect of the following
matters, namely:-

(a) summoning and enforcing the attendance of
any person and examining him on oath;

(b) requiring the discovery and production of
any such document or any other material as
may be predicable in evidence;

(c) receiving evidence on affidavits;

(d) requisitioning any public record;

(e) issuing commission for the examination of
witnesses;

(f) reviewing its decision, directions and orders;

(g) any other matter as may be prescribed.

(2) The Commission shall not be bound by the
procedure laid down in the Code of Civil Procedure,
1908 (Central Act No. 5 of 1908) but shall be guided by
the principles of natural justice and subject to the other
provisions of this Act and any rules made thereunder,
the Commission shall have the power to regulate its own
procedure.

8-G. Annual and special reports of the
Commission.- (1) The Commission shall submit an
annual report to the State Government and may at any
time submit special reports on any matter which, in its
opinion, is of such urgency or importance that it should
not be deferred till submission of the annual report.

(2) The State Government shall cause the
annual and special reports of the Commission to be laid
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before House of the State Legislature, along with a
memorandum of action taken or proposed to be taken on
the recommendation of the Commission and the reasons
for non-acceptance of the recommendations, if any.”.
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STATEMENT OF OBJECTS AND REASONS

State Government has taken steps to ensure transparent and
responsive administration and time bound delivery of public
services to the citizens. In this direction the Rajasthan Guaranteed
Delivery of Public Services Act, 201 1was enacted.

To ensure effective implementation and monitoring of the
Act and to give an effective hearing to the aggrieved person for
revision of the order of the second appeallate authority and
imposing penalty on defaulting officers or employees under this
Act an independent authority in the form of Commission is to be
constituted. Therefore, for this purpose, it has been decided to
amend sections 2 and 8 and add new provisions regarding
definition of Commission, constitution of Commission and term of
office, conditions of service and removal of Chief Commissioner
and Commissioner, officers and employees of Commission,
functions and powers of Commission and annual and special
reports of Commission.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

3INMP g,

Minister Incharge.

AT F IeTede 207 F @Us (3) F e
AGHATEH UsIUTe FAgIGAT & FAwIfer

(wfafafd: dear 9. 2 (56) fafty 2/ 2013 S, feetieh 25.8.2013
Uyeh: RN IRald, T #7351 afitfa: faftse afRka, wowa=
faermer @1, SR)

HRT & HidU & e 207 & @S (3) & TET H,
H IO dlih Aai3t & Ul @ AIRET (Tehye) a9, 2013
Y TSR Tt T & faarry fodr st i RAwiRer el g |
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FINANCIAL MEMORANDUM

Clauses 8-B and 8-D of the Bill, if enacted, shall involve
expenditure from the Consolidated Fund of the State for the
purposes of payment of emoluments, salaries and other office
expenses of the Commission. The number of Commissioners shall
be notified by the State Government. Similarly, Officers and
employees shall also be provided by the State Government.

The expenditure on the emoluments of the Chief
Commissioner would be about rupees 1.6 Lac per month. The total
actual expenses on the Commission will be worked out on
appointment of the Commissioners and supporting staff and
provided for in the budget estimates.

372N g,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 4 of the Bill, if enacted, shall empower the State
Government to prescribe, salary and allowances, other terms and
conditions of service of the Chief Commissioner and
Commissioner under the section 8-B and salaries and allowances
and terms and conditions of service of officers and employees of
Commission under section 8-D respectively.

The proposed delegation is of normal character and relates
to the matters of detail.

INMP g,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
GUARANTEED DELIVERY OF PUBLIC SERVICES
(AMENDMENT) ACT, 2011
(Act No. 23 of 2011)

XX XX XX XX XX XX

2. Definitions.- In this Act, unless the context otherwise
requires,-
(a) to (1) xx XX XX XX XX
(j) “stipulated time limit” means the maximum time
allowed to the designated officer for providing a service or to
decide an appeal by the first appeal officer as notified under
section 3.

XX XX XX XX XX XX

8. Revision.- The designated officer or first appeal officer
aggrieved by an order of the second appellate authority in respect
of imposing of penalty under this Act, may make an application for
revision to the officer nominated by the State Government within a
period of sixty days from the date of that order. The nominated
officer shall dispose of the application in accordance with the
prescribed procedure:

Provided that the officer nominated by the State
Government may entertain an application after the expiry of the
said period of sixty days, if he is satisfied that the application
could not be submitted in time for sufficient reason.

XX XX XX XX XX XX
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2013 &1 {999« H. 38

TSATYTA Al JAT3HT & 9Tl 1 TR (FenrerT) s, 2013
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(Sharf Trereue faure wsm & qUEaia fhar s

AT faeneT T

TS dlieh Jaiil & Yl dr RS A™fage, 2011 &r
FMAT e & v ST

(Sharf TreuTe faure wem & qrriRa fRar smem)

9T FAR E,
fafarse gRql
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(31N IEAd, THIY FHAAY)

Bill No. 38 of 2013

THE RAJASTHAN GUARANTEED DELIVERY OF
PUBLIC SERVICES (AMENDMENT) BILL, 2013
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

to amend the Rajasthan Guaranteed Delivery of Public Services
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(To be introduced in the Rajasthan Legislative Assembly)

PRADEEP KUMAR SHASTRY,

Special Secretary.

(Ashok Gehlot, Minister-Incharge)



